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CENTRAL ADMINTSTRATIVE ~TRIBUNAL -~ |
CUMIAHATI BENCH. \

ORDER SHEET

Original Application No._ /

Mise.Petition No. / .
Contempt Petition No,_ 24 oS wpA 10 [ a0l
 Review &pplication No. ’ - :

Appllcan‘c(s)'--- - wA—l\"& lw‘“‘/l’_ D_Soare_ | _ .. -
Rcspondam(“) . : \A.\ v. v Qond

-
m»m—mmn—mo—_u.-——«.-‘a.m—--dd— -y

‘)',Advocate for thn %po*lcam(s)'- 1\/\ CQ,\Q\AN&_@\ G-N. (),Q/\o\lé\'v\fbc_{g 2.Neadin

debcate for the I’iespondant(S):-n CeSe

%".--“!‘ '?Qé _ '
No‘des of the Registry .Q Date . Order of the Tribunal
"25.7.2005]  Heard Mr. M. Chanda, learned
T i\” Mkw " counsel for the applicants.
%M %" ) o i Issue notice to the respondents
Couwmnel “mr Ao ’?p.h\\e’vd’/\, : Yo show cause as to why contempt

M \mx)’h o/\\‘@\i iproceedings shall not be initiated.
' ! gReturnable within four weekse

e&’ A C‘@WLQM»\' PYGWWQ( : { Post on 28.8.2005. Personél appea-
. . 1 . rance is dispensed with for the time
a-afO/\wQ' Tow cgléﬂ,e_o? G'W\l&}"'\w . {being. | | )
+mr "6\%’\\- QQ’VV‘/\Y()\MMUL e{_ , ! < 97
‘(kl”'w%&aﬁpk@m;\%\ - . : C%J
pow-ed Wi uwma L

%’n\owx\«)\ @A \efa\cml mb /! |
Mr,MoU. ahmed learned AGdl.C.GS «Ce

| o | 26.8.05 '}
wc&. J\g.D/b«u\ra L&&} , .qubmi,ts that the Respondents: have
e Wt Covt «Gw MW {received sexmiwed notice and that

g % {he requires more time to file affida~
- { vite Mr.Se.Kath learned counsel fa

{ the applicant is also present.’
pPost the matter on 29.9.05, j

‘Member " Vvice=Chairman
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im Vice=Chairman .
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_ A ' 401042005 Mr.M u. Ahmed, learned AleeCoGa
: ZZD e S.C. submits that the directions
o 9% 405 . cor e /! 4issued/in the 0.A. have. almady been .
N R TR L S o 'ccxnplied with, Mr.M.chanda. 1earned
o o /_ e 7 ' " counsel for the . appliCant submits
02/537 '0) " that the same ha;&fg hot been cemplied 4
)//Z,\/é@/ V\A%A

- | , with Hence res chdents a ‘#fdirect«ed'
&D /9/ . U ¢ p :ii
o 4 : - to file affidavit’ supported!’by ‘docu-

M/)’ /na ﬁ/w A’Cg/fég"? o ..ments, .
e@ a /\/Dr/z, ,,Z o T T post onj9 11&2005, ,/";’
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ate ; |
2. 1l0.0Y) . 9.11.2005 : | Heard Hr.s.Nath; learned counsel
y for the gpplicant and Mr.M.U.Ahmed,
l } learned Addl.C.G. S;O. for the reSpondem
C&ﬁ?&?{&Q&N\LL,/UQMKP} % nts. The Standing counsel submits that
‘ the respondents -want to file a detaile|
.2 L I compliance reports post before the nex'
DA d aladp_e\ o. : :
A ? / o DlViSlon Bench., ”'27
pom el San, /A 6o a-~
! : r NI . /
.)Mw Joo o Senlvviled g -
M Sm M Ww. | ‘ Vice-;chairman
N&4ﬁ’£wﬁa €£L&4l | bb
\ﬂmAc)h '1T\ 61.2006 When the matter came up today

!
Mr M.U.ahmed, learned Addl.C.G.S5.C

|

|

i

i

i

{

1

I

i

! ?
% submits that the direction issued by
| this Tribunal in 0.A.10/2001 has been
g fully complied with. Mr M.Chanda,

l learned ,counsel for the petitioner
also su&ﬁ&tﬁ to the same effect. ‘

} In the light of the abuwve there
; is no need to pursue this Contempt

i petition. It is accordingly closed

q, J/V

Vice-Chairman
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CONTEMPT PETITION No.22 OF 2005
| IN |
ORIGINAL APPLICATION NO.10 OF 2061
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iN THE MATTER OF

Shri Anil Kumar D. & others ..Petitiochers
-Vs-

1) Shri V.K. Duggal,
Secretary,
Ministry of Home Affairs,

Government of India,
New Delhi.

2) Lt. General Bhupinder Singh,

DGAR, _
Shillong-793001. «. . Alleged Contemners/ ‘

Respondents

AND

IN THE MATTER OF

Compliance report of Judgment and Order dated

8.10.2601 passed in 0.A.No.16 of 2081 and/or

Affidavit in the aforesaid Contempt Petition

No.22 of 2005 - filed by the Responcents/Alleged

Contemnors.

I, Shri NAVNEET KHANNA, S/6 Shri 5.N. KHANNA,

)

| aged about 50 years, now residing at Laitumkhrah, Shillong,

Assam Rifles and Respondent

R R
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®»
/1 T , representing the Respondent Nos.l and 2 do hereby

solemnly affirm and disclose as follows:

1. That, I have perused a copy of the above noted

Contempt Petition and understood the contents tnereof.

2. At the outset I submit that I have the highest
regard for this Hon’ble Tribunal and there is no question
of any willful disobedience of any crder passed by the
HOn‘b}e Tribunal. However, I tender unqualified and
unconditional apology for any delay or tapse in the
compliance of the order dated 8.10.2001 passed in 0.A.No.10

of 2681, pronounced by this Hon'ble Tribunatl.

3. That, the aforesaid 0.A.No.10 of 2001 was filed
by the applicants for entitlement of Higher Revised Pay
Scale in terms of the 3™ and 4™ Central Pay Commission
recommendation, read with Office  Memcrandum dated
13,03.1984 issued by Ministry of Finance, Government of

Indié (Department of Expenditure}.

4. That the Respondents have fully complied with the
Order/Judgment dated 8.16.2001 passed in O.A:N0518/2801 and

as such the instant petition has become infructuous.

Under the above circumstances Your

Lordship may be pleased tc admit this



Affidavit/Petition and pass an order

[
]

,  Contempt

the instant

dismissing

Petition for the ends of ﬁustice and

equity and/or pass any other order(s)

may dee@ fit

Lordship

.and

Your

as

proper.

AND

your

act of kindness,.

this
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AFFIDAVIT

aged about...2.4.... years, working as olof Lew ajézﬁi“’.

solemnly affirm and declare as follows:-

..... do  hereby

1. I am fully conversant and acquainted with the
facts and circumstances of the instant case and authorised

to swear this affidavit.

2, - That the statements made hereinabove are true to

my knowledge, belief and information and based on records.

And I sign this Affidavit on this 28 /- day

./

cf September 2005,

aviieet Xhunng)

Mot~ aid olonei

S Law Officer
Advocate Dincrorate Geterat asoam wiprey

Identified by:-
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GUWAHATI BEN(EH: GUWAHATI

{An Appiication under Section 17 of the Administrative Tribunals Act, 1985)

Contempt petition No. 2-2— /2005
In O.A No. 10 of 2001.

In the matter of:

Shri Anil Kumar D. & Ors.
---- Petitioners.

~Versus -
Union of India and Others.

----- Alleged Contemners.
-And -

In the matter of:

An application under Section 17 of the
Administrative Tribunals Act, 1985 praying
‘for initiation of a Contempt procesding
against the alleged contemnors for non-
comphance of the order dated 08.10.2001
passed in C.A.No.10/2001.

-de -
In the matter of:

1. Shri Anil Kumar D.
S/o- Shri . Damodaran,
Draftsman.
O/o- DIG, Assam Rifles,
Hgrs. Nagaland, Range South.
C/o- 99 APO.
Sri Jose Samuel,
Son of Shri P.Y. Samuel Kutty,
Draftsman,
O/o- The Engineer Branch,
Directorate General of Assam Rifles,
Shillong- 793011.
3. Sti Prakash Barua,

S/o- Shri Binov Bhusan Barua,

2



b

Draftsman,
W/o- The DIG, Assam Rifles,
Hqr. Mizoram Range,
C/O- 99 APO.
4, Sri Dinesh Kumar Joshi,
S/o- Shri Jeevan Chandra Joshi,
Draftsman,
Engineer Branch, A R.T.C. and School
Dimapur- 797 115, Nagaland.
5. Smti. Kumari Devi,
Draftsman,
Headquarter, Manipur Range,
C/o- 99 APO.
... Petitioners.
-Versus-

1 Sti V.K. Duggal,
Secretary,
Ministry of Home Affairs.
Gowt. of India.
North Block.
New Delhi.

)

Lt. General Shri Bhupinder Singh,
Director General of Assam Rifles,
Shillong- 793011.

... Alleged Cbntemnors.

The humble petitioners above named-

Most respectfully sheweths: -

1.

™)

That your petitioners approached this ITon’ble Tribunal through O.A. No. 10/2001
praying for a direction upon the respondents to grant Higher Revised Pay Scale in
terms of the 3™ and 4% Central Pay Commission recommendation read with Office
Memorandum dated 13.03.1984 issued by the Gowt. of India, Ministry of Finance,
Department of Expenditure.

That the Hon'ble Tribunal after hearing the contentions of the parties was pleased to
dispose of the Original Application on 08.10.2001 passed in O.A. No. 10 of 2001,

directing the respondents as follows: - '

“e---. In view of the admitted position we do not find any lawful
Justification in not granting the benefit of the revised pay scale indicted in



the officc Mcmorandum datcd 13.3.1998. Accordingly, thc rcspondents
are directed to provide the benefit of the revised scale of pay to the five
applicants as indicated in the communication dated 24.12.98 (Annexure-7)
with effect from 1.1.1996 in terms of oftice Memorandum No. 23/14/97-
EC-IX dated 16.10.1997, with arrear monetary benefits. The respondents
are directed to complete the exercise within 2 period of four months from
the date of receipt of this order.

Application is allowed. There shall however, be no order as to

costs.”

(Copy of the Judgment and order dated 08.10.2001 is annexed hereto and
marked as Annexure-I).

3. That your petitioners thereafier approached the alleged contemners through

representation dated 21.12.2001 for implementation of the Judgment and order
dated 08.10.01 passed in O.A. No. 10/2001, enclosing therewith a copy of the
aforesaid judgment and order dated 08.10.01.

(Copy of the representation dated 21.12.2001 is annexed hereto and

marked as Annexure-II).

4. That the alleged contemners thereafter approached Hon'ble Gauhati High Court
(Shillong Bench) though W P (C) No. 100 (SH)/2002 against the judgment and order
dated 08.10.2001, passed by this Hon'ble Tribunal, praying for quashing the
judgment and order dated 08.10.2001 passed in O.A. No. 10/2001. However, the
Division Bench of the Hon’ble Gauhati High Court (Shillong Bench) after hearing the
contentions of the counsels of the parties was pleased to dismiss the W.P (C) No. 100
{(SHY2001 on 08.04.2005 with the directions as follows: -

“14.

In the result, there is no infirmity in the order passed by the learned
Central Admunisirative Tribunal, Guwahati Bench, which wamrants our
interference. The Writ Petition is accordingly dismissed. Parties are to

bear their own costs.”

1

Copy of the judgment and order dated 08.04.05 is enclosed herewith for

perusal of Hon’ble Tribunal as Annexure-IIL



5. 'Ihat the petitioners thereafter submitted representations on 02.05.2005 to the alleged
coniemners, praying for implementation of the judgment and order dated 08.04.2005
passed in W.P. (C) No. 100 (SH)/2002, but to no result.

Copy of the representation dated 02.05.05 is enclosed herewith as Annexure-1V.

6. That it is stated that the alleged contemnors deliberately and willfully did not initiate
any action for implementation of the Judgment and Order dated 08.10.2001 passed by
this Hon’ble Tribunal in O.A. No. 10 of 2001 which amounts to Contempt of Coutt.
Therefore the Hon'ble Tribunai be pleased to initiate a Contempt proceeding against
the alleged contemnors for willful violation of the order of the Hon’ble Tribunal
datcd 08.10.2001 in O.A. No. 10/2001 and further be pleascd to imposc punishment

upon the alleged contemner in accordance with law.

Under the facts and circumstances stated above, the
Hon'ble Tribunal be pleased to initiste Contempt
proceeding against the Alleged Contemnors for willful non-
compliance of the order dated 08.10.2001 in O.A. No.
10/2001 and be pleased to impose punishment upon the
alleged contemnors in accordance with law and further be
pieased to pass any other order or orders as deemed fit and

proper by the Hon’ble Court.

And for this act of kindness the petitioners as in duty bound shall ever pray.



AFFIDAYIT

I, Sri Prakash Barua, S/o- Shri Binoy Bhusan Barua, aged about
years, presently working as Drafisman, O/o- The DIGAR, Mizoram Range,
C/O- 99 APO, petitioner No. 3 in the instant petition. duly authorized by the
other petitioners and competent to swear this affidavit, do hereby solemnly

declare as follows: -

1. That I am the petitioner No. 3 in the above contempt petition and as such [ am
well acquainted with the facts and circumstances of the case and also

competent to sign this affidavit,

2. That the statement made in para 1 to 6 are true to my knowledge and belief

and I have not suppressed any material fact.

3. 'lhat this Affidavit is made for the purpose of filing contempt petition before
the Hon’ble Central Administrative Tribunal, Guwahati Bench for non-
compiiance of the Hon’ble Tribunal’s order dated 08.10.2001 passed in O.A.
No.10/2001.

And T sign this Affidavit on this 10'3ay of July’ 2005.

. - Pang
identified by rawf7 # Depered~
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DRAFT CHARGE

Laid down before the Hon'ble Central Administrative Tribunal, Guwahati for
initiating a contempt proceeding against the contemnors for willful disobedience

and deliberate non-compliance of order of the Hon’ble Tribunal dated 08.10.2001

- passed in O.A. No 10/2001 and to impose punishment upon the alleged

contemnor for willful disobedience and deliberate non-compliance of order dated

08.10.2001 of the Hon’ble Tribunal.
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Original Application No,10 of 2001 ™9 :

Date or Order: This the 8th Day of October 2001

THE HON'*BLE MR.JUSTICLE D.I‘I.CHUMJHURX VICE..(.EMIRMAN
HON'BL& MR.K.K.SHARMA ADMINIST KAT IVE M!:.MBbR

1. Shri Anil Kumar D, .
Son of shri D.Damodaran
Office of the VIG, Draftsman,
Assanm | Rifles, qus » Nagaland
Range!South '
C/0.99 AFO

2+ Sri Jose Samuel :
Son of Shri P.Y.Samuel Kutty
Draftsman, O/O.the Engineer Branch
Directorate General of ‘*ssam Rifles,
Shillong- 7930011

3, Sri Prakash Barua
‘Son of Shri Binoy Bhusan Barws
Draftsman ‘
Office of the PIG ,Asgam Rifles,
Hqr. Mizoram Range
c/0. ?9 APO -

4. sri 1Pinesh Kumar Joshi

> - Son of Shri Jeevan Chanira Joshi

2 Draftsman

LB\ A ngineer Branch, #eReTee and School
2N 2Ndma pur  ~797115

/eadquar, Manipur Range, _
L/O 99 APO coe Applicants

“ ¥ Advo ate Mr. eChanda, Mr.N.L.Goswami.
Mr.G, No ha.n)(ra Orty .

1« Union of India
Through the Secretary to the
Government of India, Ministry of Home
Affairs, New Dellid

2 The Secretary to the bovelmnent of India
Ministry of Finance
New Delhdi
3, The Director General
Assam Rifles,
arbuthnath Road
shillong.

4. The Deputy Director Gazneral
Assam Rifles, Naqdlanu Range
South, C/0 99 AP

%

.&U Y 5. The Deputy Director General
‘k& v v Assam Rifles, Mizoram Rang#®
Sy qus.. c/0 99 APO ' , ,
_\/’\\/ 6a Deputy Director Generil :

Assam Rifles, contd/~
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Hgrs. Manipur R .
{ ¢/o 99 ABGT ange Respondents;

By Advocate Mr.B.C.Pathak, Addl,C«GaS.Ce
O_R_U 5 Ry
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CHOWDHURY _ J(VC) s

The issue relates to grant of Highervkéyised
- Pay Scale in temms os the 3rd and 4th Central Péy
Conmission recommendation read with Office Memorandum
dated 1343.1994 issued by the Government of India.Ministry
of T&nmﬁﬁ in respect of five applicants, These £ive appli-
cants are working as Draftasman in-. the Office of the
bixector General ,Agsan Rifles and posted in different
places in the N. E«Regions The cause of action and grievances
are Canon. Leavewas gsought for in this application to
move thls application jointly. Accordingly leave wag granted
. provision of Rule 4(5) (a) of the Central Administra--
Tribunal(Procedure) Rulea, 1987,

3‘ﬁ'I‘he applicants are serving in the cadre of Draftsman

,tfi;/i 8pe scale of ks, 1200-2010(r9v1eed . 4000~6000) «The

QE?iJ. applicants POssessed similar educational qualification like

€HOSe DrafLsmdn GrslI of CPWD, a)) the applicants are
appointed in between the June 1989 to August 1994 .
P94 and all the applicants afe matriculate having 2 years
ITI Diploma in Draftsmanship and also pOssesseqﬂQZBeYEars
experience at ~t;.-_he time of inditial recrui.tmen‘t. Th%y.arer:s
Civilian Central Government Emp&myeas and'eerving‘under
LGAR, The applicants were placed inadvertently in
thie scale of m. 1200~ 2040, corresponding to pre-revigsed
scale Of Rse 350 = 560 given by the 3rd Pay Commission
instead of w. 1400- 2300/~ pre-revised scale of m.425 -700

in terms of VeMe dated 13.3,84. cut of ten Draftsman .-

contd/-3
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Jgive Draftsmen were .}1{ dmwing ;:‘rﬁ' higher revised pay
scale of Rée 1400-2300. The sald anomallywas brought to the
notice of the concérned‘Ministry by the UGAR Assam

Rifles vide letter No,A/V-A/86-37/0-M./98305 dated

24.12.98(Annexure 7) :The pakagraph 5 of the said letter,
as being relevant is reproduced balow 1=

"Since the Draftsmen of Agsam Rifles are in the
same dcale of pay as applicable to Draftsmen
Grade II in the CPWD apd all the Draftsmen were
appointed before the issue of Ministry of
Fiaance (Department of Expenditure) OeMs NOo
Fe5(59)=L.IXI dated 13 March 84 :=

(a) Five Draftaman mentioned in Appendix
B to this letter may please be granted
revised scale of pay Rs. 1400 - 2300 (4th
CPC) with effect from the date of their
appointment on the basis of MOF OM dated
13 Mar 84, - .

(b) “hree Lraftsman mentioned in Appendix A
to this letter at Srl, 3.4.and 5 have been
granteG revised scale of R, 1400-~2300(4th CFC
on completion of three years of service,
This may also bha reviewed and revised scale
T - may be granted to them from the date of
- ‘§§§\\ their appointment on the basis of MOF oM
PN\ dated 13 Mor. 84, '

AR

Py

The Braftsman of Assam Rifles in the
re-revised scale of fs. 1400= 2300 (4th
C) have been granted the revised scale of
e 4500~7000(5th CPCas applicable to all
eneral categories of Central Govt.
lemployees vide part of First Schedule of
CCS (RP) Rules 1997. The Govt. of India vide
serial x(a) of part B of “irst Schedule of
CCs{RP) Rules 1997 has sanctioned revised
scale of Rs. 3000-8000 to the Draftsman
Grade II who were in the pay scale of Rse
1400~-:300(4thCPCy{ towever, in absénce of
any specific sanction of .the Ministry, this
Department could not allow the Draftsman
who were in the pre-revised pay scale @I
Rse 1400-~2300, the gustifiedvécale of Rs.
5000-8000/- (Sth C¥C) as per serial X(a)
of Part B Of ‘irst Schedule of CCS(RP) Rule
1997, It is akso stated that the up§raded/
revised scile of Rs.5000-8000/~ has already
been made =pplicable to the Draftaman of
Grade II o¥ CPWU with effect from 01.01.96
vide Govt. of India , Directorate General ot
Works CPWU OeM po,23/14/97-EC<IX dated
1B Oct 97(Copy enclosed). The Draftsman
of Assam Rifles may therefore, be granted-
the revised scale of ks. 8000-8000/~ (5th
CPC) corresponding to the gcale of Rse 1400~
2303(4th CPC) ag per serial X(a) of Part B
of First Schedule ot CCS(R)) Rules 1997 with
effect from 0l.1.1996 in place of Rs¢4500=-
7000(5th C1Cy :

contd/-_

CHAeme

A



/ | - - = - . v,._ “ w f" - | V[‘-l ;'| Ty ,\ﬁ L“"\\'(( j

4; The applicant moved the authority by their represen-

v tation demanding the justice. Failing to get the appro-
priate remedy the applicant approach this Tribunal’ by way
of this OeA. The respondent submitted the wfittehlstatement
and did not dispute the claim of the applicant. In the
written statement the respondents also stated that a compre=
hensive.prOposal was tendered before the eohcerned Ministry 
and the said recommendation is still under consideration
in Ministerial<lével and the matter is lying with the

1inietry. In the written statement the respondents also

. !9 N

AN J .

GRS ‘“"behalf f the ar 1icant and Mr.B.C. Pathak, “ad1.C+G.S:C.
’: \""‘”/Q PP ’

’“f@éﬁlhé respondents., In view of the admitted position we

Hl
' \\"“~L~do‘not £ind any lawful justification in not granting the
benefit of the revised pay scale indicated 1n,theeoffice,
Manora:jdum dated 13.3.1958, Accordingly, the respondents.
are directed to provide the benefit of the revised scale of
pay to the five applicants as indicated in the coﬁmunication

dated 24 «12.98(Annexure 7) with effect from 1¢161996 in

terma of office Memorandum No0,23/14/97=EC=IX. dated 16 10, 1997.

with arrear monetary benefits, The respondents are directed
to Com;&ete‘the exercise within a period of four menths from
the date of receipt of this order.

Appliéationhis allowed. There shall'however; be no order
as to costs. |
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Sd/VICE CHAIRMAN

sd/MEMBER (A)
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' Respectedl Sir,

From Jose Samuel v \O\
Draughtsman '
Engineer Branch
- Directorate General Assam Rifles
Shillong - 11 :

To :The Dlrectorate General Assam Rlﬂes
(A/Legal Branch)
Shillong - 11

(Through proper channel)

Sub : IMPLEM'ENTATION OF NEW PAY SCALE : DRAUGHTSMAN (CIVIL)

&

- With due respect and humble submnssmn T would like to state the following few lines
for your kind consideration and valuable orders please.

That Sir, 1 was one among the five Draughtsman who were moved to the Honorable
CAT, Guwahati for implementation of new pay scale '~ as apphcable to all other Central
Govt Employees. The Honorable CAT has given the verdict in favour of us in the light of
your letter No.A/V-A/86-87/)M/98305 dated 24 Dec 98 addressed ‘to MHA.

It is also reflected here that as per court order vide No.OA 10/2001 dated 08 Oct
2001 (Photo copy of the order attached for your ready reference please), the new pay scale is
required to be 1mplement within a period of four months from the date of - receipt of this
order by the respondents,

I Therefore request your good offices to take necessary action for implementation of
new pay scale at the earliest for which the act of your benevolence, 1 shall remain ever
grateful to you.

Yours faithfully, -

A\

o ose Samuel)
Dated :2-| Dec 2001 s Draughtsman
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THE GAUHATI HIGH COURT
(HIGH COURT OF .
ASSAM:NAGALAND:MEGHALAYA:MANIPUR;
TRIPURA:MIZORAM & ARUNACHAL PRADESH)
.smu ONG BLNCH '

Wl’(‘C) N().vl()()(Sl-lf)Z()OZ

1. Union of India

- Represented by the Sceretary

Govt.of India,Ministry of Home /\Hans

“North Rtock, New Delhi.

2. The Secretary to the Govt.of India

- Ministry of Finance

New Delhi.

3. The Director General
Assam Rif(les, Shillong.

. 4. The Deputy Director General

Assam Rifles,Nagaland Range South
Clo 99 APO

5. The Deputy Director (Jenu al
Assam Rifles .

~ Mizoram Range, C/é 99 Al’()

6. The Deputy Director (."Jer‘icml-

Assani Rifles, Manipur Range

Clo 99 APO" . _
' Petitioner

- Versus -

1. Sri Anil Kumar Das

Draflsman, Son ol Sri D Damaodran '
HQ Nagaland Range(South),
Assam Rifles, C/o 99 APO

2. Sri Jose Samud

- Draftsman, S/o Shri PY Samml Kutty

DGAR, Shillong. -

3. Sri Prakash Barua

Draftsman, S/o Shri Binoy Bhusan Barua
HQ Mizoram Range
Assam Rifles, C/o 99 APO

AT
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- 4. Shri Dinesh Kumar Joshi
Draftsman
4 _— S/o Shri Jeevan Chandra Joshi
‘ /{ Assam Rifles Training Centre &
Schoo, Dimapur (Nagaland)

' 5. Smti Kumari Dev
" “- Draftsman
HQ Manipur Rangc Assam Rifles
C/0 99 APO.

Respondents
BEFO R E
lllE HON’BLE MR lUﬂlCE AH SAlKlA
THE HON’BLE MRS J USTICE A llALARlKA
For the Pelmoncrs : Mr SC Shyam, CGSC-.

For the Respondents” . : MrlL Saxkar '
: Mr M Chanda Advocalcs

Date of Hearing L 842005

Date of Judgment | : 8.4.2005

JUDGMENT & ORDER (ORAL)

Smti Hazarika, J :

'
i

The petitiohers being aggrievég with the judgment and order

dated 8:10.2001 -passed by the leamed Cen’i'ral ’Administréfive Tribunal,
- Guwahati Bench,‘ (herein'éftef referred lo asf" CAT), baéeéd in Original‘
Application No10/2001 has preferred the instant writ pelmon praying for
quashmg the |mpugned order dated 1 8 10. 2001

2. By the aforesaid _impugned ordef; the petitioners have been
directed to provide the benefit of the revised Scele ef pay to the respondents

within four months from the date of receipt of he order.
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3. The respondents numbering five af’re serving in the cadre of
Draftsmen under the Director General Assain Rifles (DGAR in short) in the sale

of pay of Rs.1200- 2040/- (revrsed Rs.4000- 6000/) and posted in different

areas of North Eastern Region. They possess similar educatrona\ qualification

- like those draughtsrnen servrng in the Central Public Works Department |

(CPWD in short). The respondents, being government employees servrng

under fhe DGAR, are entitled to the benehts and facilities issued by the

K"

Government of India from {:inlre to time for Central Government civilian -

employees.

4 The respondents further contentron is, that on the dale of their

initial apporntment they possessed similar recruitment quahﬁcalron like those .
draftsmen Gr-ll of CPWD Al the respondents were appornted in between
June '1989 to August 1994 and all of them are Matrrculate vhavrng 2(two) years
ITI Diploma in Draughlsmanship and also possessed 213 years experience at
the time of initial appointment. But, the respond'ents'were placed inadvertently
in the scale of pay of Rs.1200- 2040/- (4" Pay Commrssron - CPC in short),
corresponding to pre- revrsed scale of pay of Rs.350- 560/- given by the 3'd Pay

Commission instead of Rs 1400 2300/-(4" CPC) corresponding o pay scale of

Rs.425-700/-(31 CPC). Out of ten Draughlemen frve were drawing higher

revised pay scale of Rs.1400-2300 as per order dated 8.11.1985 issued by the

Director General Assam Rifles, whereas, the beneﬁt of» revised pay scale |
issued under O.M dated 13.3.84 was not extended to the respondents having
srmr\ar recruitment qualrfrcauon wrth those hve draughtsmen

5. The Drrector beneral Assam Rrﬂes brought the said anomaly to

the notice of the Mrnrstry of Home Alfairs vide |etter dated 24.12.98
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highlighting the case of the respondents. The Director Gereral Assam Rifles

v | |
| /‘ |  requested the Ministry for taking an early decision. Paragraphs 4 and 5 of the A

by

: letter dated 24.12.98 being relevant, are reproduced below -

_"4. The five Draughtsman who had been appointed between Jun 1989
to Aug 1994 were inadvertently allowed pay scale of Rs.1200-2040(4"
CPC) corresponding to pay scale of Rs.330-560 (3¢ CPC) instead of
Rs.1400-2300 (41 CPC) corresponding to pay scale of Rs.425:700(3¢

. v CPC). The details of pay scales heing drawn by these five Draughtsman-

L are given at Appendix B to this letler. - :

o o 5. Since the Draughtsman of Assam Rifles are in the same scale of pay

as applicable to Draughtsman Grade Il in the CPWD and all the Draughts-

man were appinted before the issue of Ministry of Finance (Department
of expenditure) O.M. No.13(1)-1C/91 dated 19 Oct 94 (copy enclosed), the

Ministry is requested to consider and approved the following on the basis

of Ministry.of Finance O.M. No. £ 5(59)-E.111/82 dated 13 Mar 84 :-

a) Five Draughtsman mentioned in Appendix B to this letter may please
be granted revised scale of pay of Rs.1400-2300(4% CPC) with effect
from the date of their appointment on the basis of MOF OM dated 13
Mar 84. o ‘ : :

b) Three DraughtsmanDraughts mentioned in Appendix A to this letter at
13,4 and 5 have been granted revised scale of Rs.1400-2300(4"
CPC) on completion of three years of service. This may also be re-
viewed.and revised scale may be granted to them from the date of

their appointment on the basis of MOF OM dated 13 Mar 84.
c) The Draughtsman of Assam Rifles in the pre-révised scale of Rs.1400-
2300 (4% CPC) have been granted {he revised scale of Rs.4500-7000
(5% CPC) as applicable to al Cerit-al categories of central Govt.
employees vide Part A of First Schedule of CCS (RP) Rules 1997.
~ The Govt. of India vide serial x|«)-of Part B of First Schedule of CCS
" (RP) Rules 1997 has sanctioned revised scale of R$.5000-8000 to

: the Draughtsman Grade 1l who were in the pay scale of Rs.1400-

; " 2300, the justified scale of Rs.5000-8000/-(5" CPC) as per serial

\ x(a) of Parl B of First Schedule of CCS(RP) Rule 1997. Itis also

' slated that the upgradedirevised scale of Rs:5000-8000 has already

been made applicable to the Draughtsman Grade Il of CPWD with .

effect from 01.1.1996 vide Govt.of India, Directoral General of Works,
CPWD O.M No.23/14/97-EC-IX daled 16 Oct 97 {copy enclosed).
The Draughtsman of Assam Rifles may therefore, be granted the
revised scale of Rs.5000-8000/-(5" CPC) corresponding to the scale
of Rs.1400-2300 (4 CPC) as.per serial x{a) of Part B of First Sche-
dule of CCS(RP) Rules 1997 with effect frofii 01.1.1996 in place of
Rs.4500-7000(5" CPC). * | -

6. ~ Failing to get justioe from the authorities, the respondents -
~ approached the leamed Central Administrative Tribunal ventilating their
‘grievances. The learned Central Administrative Tribunal vide the impugned

order déted 8.10.2001 allowed the prayer of - the respondents, directi‘ng the

) b
-
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authority to provide the benefit 6f the revised scale of péy to the five
respondents/applican_ts as indicated in the communication dated 24.12.98 Awith
effect from 1.1.1996 in terms of Office Memorandum No,.23/14/.97-EC-IX dated
16.10.1997 with arrear monetéry benefits. It further "dir.ect.ed to complete the

exercise within a period of four months from the date of receipt of the Q‘rder.'

7. Challengihg the. legalily and validity Qf ihe aforesaid order dated
8.10.2001, the instant petitioh hefdsbeen préferred by tﬁe 'p'etit}ioner, Union of

~India, ¥ .

'8. We have héard Mr SC Shyam, Iearned}Ce'ntral Government

~ - Standing Counsel appearing on behalf of the petitioners, Mr JL Sarkar and Mr

M Chanda, learned counsel appearing on behalf of the ‘réSpo_ndents/appIicants.

9. Mr Shyam, leamed CGSC submits, that the leamned Tribunal

. .committed a serious error of law apparent on, the face of the records by

allowing the claim of the respondents on the yrounds inter-alia as mentioned

below :-

i) Prescribed qualifications even for Draughtsmen Grade-lll in

CPWD are higher than those in the Assam Rilles. Buf, insp’ité of this position,
“comparison has been sought to be made with the next .higher gréde‘ of

’ Draughtsmen Grade Il in the pay scale of Rs.425-700 (pre-revised) Rs.5000-

8000/-
ii) On account ‘of the provision and dissimilérilies in statutory
recruitment rules of Draughtsman in Assam Rifles viz-a vis Draughtsman

Grade |l and Draughtsman Grade 1l in CPWD, both gradés requiring better

qualifications, the actual qualification preScribed in the respective recruitment



. Draughtsmen of Assam Rifles.

)P

‘rules and not that possessed*by separate individuals are relevant for according

 scale of pay to the post.

i) O.M. No.5(5O)EII82 dated 13.3.1984 and its subsequent

OMs were not promotion or career progression schemes. These instructions

. héve been_‘isSued to bring about uniformity in thé désignativohs' 'and pay scales
of Draughtsmen in the various left out Central Gq'vernmen't‘ D’ep‘artments. In
Ass‘am Rifles, the ’recwruilme‘ntsl rules prescribed Ié_é’s qualiﬁcétidn as cdfnpared.
) ..to Draughtsman Graid‘év Il in CPWD. The requhaénts, Havin’g already been
accorded the 'sirhil'a:r scale .of pay of Rs.330-560 (pre?revis‘ed)/RSﬂ200-2040

: (pre-revised)/Rs.4000-6000(revised), no upgradation of pay scale is, therefor_e_,

o

called for and the provision of O.M dated 13.3.1984 do not appiy to )the' =

i
)

iv) Dréughtsmen of Assam Riiiés{ do hot satisfy the essential

| requirement of being in the pre-revised scale of R$.205-280, they are not
| similarly placed with those :Dra'ughtsmen covered by Athe‘ Sup‘reme Court order

and OM dated 11.9.1987 and the benefits thérebf is therefére_not available fo

the respondents.

v) Prescribed qualification as per the statdto.ry recruitment rules

- of Draftsmen in Assam Rifles is not higher than the qualificati'bn reéommended
- by the 5" CPC and ttie scale of pay already confOrm -tb the pay scale of
Rs.4000-6000, which is applicable to Draughtsman Grade il of CPWD, the

quéstion of upgradation of scale of pay of ll1e'Dréughtsmen in Assam Rifles

does not arise.

p:
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~ 18-
vi) Upgradation of pay of scales of the six

Draughtsmen of Assam Rifles was done erroneously ' without

: }Xpress approval of Ministry of Finance and the same is being

been aﬁpropriately sanctioned as Rs. 330-560(3r CPC pre-revised)/ Rs. -

120042(540 (4t CPC pre-revised)/ Rs. 4000-6000 (5th CPC rcviséd) based

on recommendations of expert bodies like succcssive pay commiission

and as such the -same should not have been inteffered with by the

learned Tribunal.

- 10. ~In support of his argument, the learned CGSC has placed

reliance upon the case reported in 1997 SCC (L&S) 888, Union of India
and Another-v-PV Hariharan and Another.

I have carefully perused the same. The Hon’ble Suprérne'Coul't, in
the said case has‘held in parag}japh 5 as follows :-

“Before parting with this appeal, we feel impelled to
make a few observations. Over the past few weeks, we have
come across several matters decided by Administrative
Tribunals on the question of pay scalis! We have noticed
that quite often the Tribunals are in terfering with pay scales
without proper reasons and without ‘veing conscious of the
fact that-fixation of pay is not their’ function. It is the
function of the Government which normally acts on the
recommendations of a Pay Commission. Change of pay scale

of a category has a cascading cffcct. Several other categories
similarly situated, as well as those situated above and below,

put forward their claims on the basis of such change. The
Tribunal should realize that interfering with the. prescribed
pay scales is a serious matter. The Pay Commission, which
goes into the problem at great depth and happens to have a
full picture before it, is the proper authority to decide upon
this issye. Very often the doctrine of “equal pay for equal

revising and enhancing the pay sales across the board. We
hope and trust that the Tribunals will exercise due restrain
in the matter. Unless:a clear case of hostile discrimination is
made out, there would be no justilication for interfering with
the fixation -of pay scales. We have come across orders

Administrative Members, allowing such claims. These orders
have a serious impact on the public exchequer too. It would
- be in the fitness of things if all matters relating to pay scales,

pay scale, as the case may be, on onc or the other ground,
are heard by a Bench comprising at least one Judicial
Member. The Chairman of the Central Administrative

Tribunal and the Chairmen of the State Administrative -
Tribunals shall consider issuing appropriate instructions in

the matter.”

vii)  Scale of pay of Draughtsmen in Assam Rifles have

~work” is also being misunderstood and misapplied, freely

passed by Single Members and that too quite often

i.e., matters asking for a higher pay scale or an enhanced
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In my considered view, the case referred to above does not

§ 1 | apply in the instant case, inasmuch as, the impugned order dated_8.12.2001

" | | .has been passed by the Tribunal comprising of two membets, one of them

vbeing a retired High Court Judge and after taking!eare of .ever.y' 'aspect of the
;rnatter,‘ basing on the material facts and circumsftan‘ce’s, thétm’pdgned order
has been pas‘sed | | .

; 10 ( 1) Mr JL Sarkar aSStSted by Mr M Chanda Advocate on the other

hand has vehemently opposed the arguments advanced by the learned

R ' CGSC Their clear case is, that fotlowmg the judgment dated 151985 of the

\* | Hon ble Supreme Court in P Sarita & Ors v. Unton of: Indta the Ministry of
Fmance Govt. of India vide its OM No.F. Nn 5(13) E.ll87 dated 11.9.1987
commumcated the decision of the President of Indta the retevant provision of

: , Wthh reads as follows :-

\ ;

3 “ The question of extension of the benefit of the draughtsman in-other
Ministries/Departrients of the Govt.of India has béeen under considera-
tion of the Government. President is now pleased to decide that Draughts
man as were in the pay scalé of Rs.330-560 based on the recommenda-
tions of the third Cenltral Pay Commission as referfed to in para 1 above,

é may be given the scale of Rs.425- -700 notionally from 1.1.1993 and
‘ actually from 1.9.1987."

~Thereafter, the Government of India vide OM No. 13(1) au'gt

| dated 19.10.1994 directed that the leV|sed scales as |nd|cated in OM dated

13 3. 1984 may be extended o Draughtsman Grade I II and Il irrespective of

‘thelr recruitment quahftcatlons |n' all Government of Indlas 'Qtfftce subject to
':some length of servide as specified therein.. Accordingly', since the pay scale of
Draughtsman Grade i in the CPWD stood revised trom 'Rs 330-560 td Rs. 425-
700 and the said benefit was thereafter exlended to the S|m||arly placed

Draughtsman of all other departments of the (Jovernment of Indla by OM dated
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~ 13.3.1984 and the subse‘queni,O_M dated 19.10.1994, the ’réSpohdents are aiéo

entitled to the same benefit as they fall Withln the purvuew of OM dated

13.3.1984, OM dated 11.9. 1987 and OM dated 19. 10 1994 and havmg been

satisfied that the qualificatlon of the vrespondents-.are _similar to that of

.

Draugh‘tsman Grade Il in the CPWD, implemented the"reviée'd pay. scale of -

Rs.425-700 in case of Draugvhtsman working in the Assam Rifles and granted

the said scale 'Qf five Draughtsman, leaving aside the‘;preseni respondenté and

.

the said anomalies thus brought into the notice of the atithority vide leiter‘dated |

24.12.1998 quoted above.

- The learned counsel therefore, gz)r'g'ijéd that there is no illegality
. , i;’“ S
and infirmity in the impugned order dated 8.12.2001, more $0, the appellants

did not dispute the claim of the respondents at any point of time before the

rTnbunal rather made the staiement in their writtén statement filed before the

| Tnbunal admitilng the claim of the reapondents and also of grantmg of higher

| revised scaie (Rs.425-700) to f ive other similarly sutuated Draughtsman (I e. the
e respondents) as granted to the 'Draugiiisman Grade Il of the CPWD" and

admitting that the non-granting of the higher scale to the r'éSpon»denis'was' an

inadvertent one. The leamed counsel therefore, ‘vehemently opposed the

the respondents to be gehuiné, contradicting fthe‘ir own statements before this
Court wduld not be’pr"op‘ér H
1. (\\1- ) In support of his submissmn the Iearned counsel Mr JL Sarkai

had relied upon the foiiowmg decusmns

| 1) 1995 Suppi (3) SCC 528
- Union of India -
Vs

| | stand taken by the petitioners herein, inasmuch as, onéeédmiited.the case of -
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Debash_is Kar and Others.
2) | Judgment and Order dated 31.7.99 passed by the Dmsron
Bench of Gauhati High Court in Civil Rule No. 4733/97;
The Secretary, Mmlstry of Science & ’Iechnology & Ors.
. - Vs~ -

Central Administrative Tribunal and Others.

(13) In the first case, while upholding tne Tribunal’s de'ci’sion, the
Hon’ble Court at paragraph 16 and 17 held as follows :- o
“16. Dealing with draughtsmen in the Army Base
Workshops in the EME; the Principal Bench of the Tribunal has
observed that in the EME for the post of draughtsman, the
quahﬁcatlons that are prescrlbed are “Matrrculatron or its
- equivalent with two years’ Dlploma fn’ Draughtsmanshlp
- Mechamcal or its equivalent”, The Tribunal has referred to the
Report of the Third Pay Commlssron wherein, while dealmg with
draughtsmen who were in the pay scale of Rs. 150-240(as per
report of Second Pay Commiésion), it is stated:
(ijy for the. next higher grade of Rs. 150-240 the
requirement is .generally a Diploma in Dre aughtsmanshxp or an
- equivalent quéii’ﬁc’ation # Architecture (both of 2 years’ duration
wfter Matriculation)”
«17. The Tribunal has observed that Tracer in the CME
| could not be treated in any other manner but on a part with

" Grade I Draughtsman - of CPWD keeping in view their

Ofﬁce Memorandum dated 13.3. 1984 had been rightly extended
to Draughtsmen in EME and thatils withdrawal was illogical
and irrational. The learned counsel for the appellants has been
unable to show that the said view of the Trrbunal suffers from

an infirmity which would justify interference by thrs Court

(14) " In the second case, the Division ‘Bench of

the Gauhat1 ngh Court, while d1sm1ssrng the writ petition,

' .‘flled by the Union of India held, that the decision in Union.

of India -versus- Debashis Kar (supra) squarely answers

‘recruitment quahﬁcatrons The Tribunal held that the beneﬁt of .
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‘the submissions raised by the appellants and the decision of: the Central

!

Administtative Tribunal stands fully justified.
Releyan._t para 9 of thé séid judgment is reproduced b‘elow -

“ In view of the above we find no force in the submission of the appellants
that the OM dated 19.10,1994 is not applicable:to the: draftsten belongmg
to Survey of India as the waiver of recruitment quallﬁcalnon based on mis-
conception. As stated above the above apphcants are not required to
possess the qualifications similar to those in thé case of draftémen in .
CPWD and as such the Office Memorandum dated 13.3.1984 is not appli
cable to them and appatently this was the reason as to why | the redguire-
ment relating to the period of service was incorporated in the Office Memo-
random dated 19.10.1994. The decision in ynlon of India versus Debashis
Kar (supra) squarely answers the submissions faised by the appellants and
the decisuon of the Central Admlmstralnve Tnbunal stands fully justified.”

14, | In the result, there is no inﬁrr.nity"in thé order passed by the
.\, - " leamed Central Administralive Tribunal, Guwahati Benich, which warrants our

interference. The Writ Pelition is accordingly dismissed. Parties.are to bear

4w

JDGE © JUDGE

‘their own costs.
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To |

Sir,

- Most reqpectiullv I beg to enclme herewith a cnpv of the Judgment and
-order dated 08-04-2005 passed by tlw Hon' ble Gauhah High Court.in WP (c)

[

Anil Kumar D '
Dratightsx'iia'n

HQ DGAR

(Engr Branch)

Shillong - l l

The l)irector General Asaam Rvﬂes

Dnectorate General Assam Rifles

Shillong-1 I

.p

(Through Pmper Lhanmel)

T s e AETHERRE S 2 F L aR L dRol L

: ;J%’MM whe

anMFNr AND mamm I)A rlm 08*04-2005 PA«FD BY THE

No.100 (SH)2002. |

T his is for yvour mtmmatmn and necessary ordem to implement the

.3
o

;udgment dated above at the earliest please.

i 'fl‘hanking you,

Encl .

f
v

: As above. abnve O
‘Dated :- og May 2005,_(

. !

Yours faithfully,

-('Aml Kumar D)
‘Draughlsman |

,]\
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IN THE CENTRAL
foEEne 5
]
Contempt Petition No. 22 of 2005. R
In O.A.No. 10 of 2001. 2 g
IN THE MATTER OF : Q7 )
D .. ow
Sri Anil Kr. D & Ors. S 5
o Q
... Petitioners ol
"' -
- Versus - 0
S
=
1. V.X.Duggal.

Secretary, Ministry of Home Affairs,

Government of India,
New Delhi.

2. Lt. General Bhupinder Singh,
DGAR, Shillong - 793001

...Respondents/ Alleged Contemner.

- AND -

IN THE MATTER OF :

Compliance report {in continuation to the earlier

compliance report filed before the Honble

Tribunal) of judgment and order dated

8.10.2001 passed in O.A.No. 10 of 2001 and/or
Affidavit in the aforesaid Contempt Petition

No.22}05 filed by the Respondents/Alleged
Contemners.

I, Shri Navneet Khanna, Son of Shri 8.N.Khanna aged about
50 years, now residing at Laitumkhrah, Shillong pested as Chief Law

Officer, Assam Rifles and representing the Respondents No.1 and 2 do

hereby solemnly affirm and declare as follows :

1. That 1 have perused a copy of the above noted Contempt

Petition and understood the contents thereof.
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2.  That the earlier compliance report filed ‘by the Respondent
may be treated as the integral part of this petition.
3. v That the respondents have not wilfully flouted the order
dated 8.10.2001 passed in O.A. No.10/2001 by this Hon'ble Tribunal as
alleged by the applicant.
4. That there is no any willful or deliberate and reckless
disobedience of the aforesaid order by the Respondents. The respondents
have highest regards for this Hon'ble Tribunal and hence there is no
question of showing any contempt to the orders of this Hon’ble Tribunal.
However, the respondents tender an unconditional and unqualified
apology for any lapse or delay in compliance of the order of this Tribunal
dated 8.10.2001 in O.A. 10/2001.
5. That, the contents of para 1 to 6 of the Contempt Petition are
accepted to be true which being only matters of record and rest are
denied by the Respondents.

That, it is pertinent to mention here that the upgréded pay
scales as claimed bjr the applicants have been sanctioned in accordénce
with the Ministry of Home Affairs letter No. 1I-27013/2005-PF.IV dated
24th August/2008 and accordingly the applicants are allowed upgraded
pay scale of Rs.1400-2300{ - from the date of appointment and Rs.5000-
8000/ - from 01-01-1996 (i.e. from the date of 5th Pay Commissiony.

Furthermore, the copy of Assam Rifles Training Centre &
School Part 11 order No. TCRO II Ser No.87fCIV/Gr.'C’f2005 dated 06
October 2005 {Marked as Annexure-A). -

. AND-
The copy of Directorate General Assam Rifles order Number

111013/ Est-2005/ Pay/ 58 dated 14 October 2008 (Marked as Annexure

B)
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- AND-

The copy of Nagaland Range (South] Assam Rifles Part II

Order Number AR/CIV}11}2005 dated 04 October 2005 (Marked.as .

Amnexure-C.

Are self explanatory and a piece of evidence in support of the
compliance of order dated 8.10.2001.
6. That, since the respondents have paid due regard to the
orders of this Hon'’ble Tribunal | and have accordingly taken action to
implement the same, the contempt petition may be diémissed.
7. Tﬁat it is most respectfully prayed that this Hon’ble Tribunal
may kindly be pleased to discharge the notice issued against the

respondents in the Contempt Petition No.22/2005.

M
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VERIFICATION
Verified on _ 2/ 5F_ _ _ _. day of December/2005 at _&;w_Uge_r%«-

_ _ that the contents given above are true to the best of my knowledge
| and belief based on the records of the case believed to be true and

i nothing materials of the case has been concealed therefrom.

(N Ehanas)

J\ﬁ Colokat

\\ Chisf Law Officer

. / v Disectoruie Ganral Assam Rifles
{Motin Ud-Din Ahmed ) ' Deponent

Advocate
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ANNEXURE - %

EEIMDERS:GROUP‘C'g,fAFF"’ Y

Unit : Assam Rifles Training Centre & School
TCRO ll Ser N0.87/Civ/Gp‘C.’/2005 .
Last TCRO Il Ser No.86/CiviGp /2005

Location : Dimapur
Dated” ™ :060ct 2005

- Dated : 24 Sep 2005

UPGRADATION OF PAY SCALES

1. ShriJose Samuel,
Draughtsman

UPGRADATION OF PAY SCALES

2. Shr:i Jose Samuel,
' Dralughtsman

- Upgraded pay scales in the scale of Rs.1400-

‘ 40-1.800-50-2300/—p‘m from the date of appti.e
10 Nov 1990, Basic pay fixed as Rs.1 400/-pm

Subsequently given periodically service increment
ad pay raised as under ’ ~

- Rs.1440;

- Pay as on 01 Nov 1991 @ Rs.40/-

- Pay as on 01 Nov 1992 @ Rs 40/- - Rs.1480/.
~Payason 01 Nov 1993 @ Rs 40 - Rs 1520
- Pay as on 01 Nov 1994 @Rs.40/-  -Rs.1560/.
- Pay as on 01 Nov 1991@ Rs.40/-  -Rs.1600/-

DNI - 01 Nov 1996

- Upgraded pay sca‘lés in the scale of Rs.5000-
150-8000/-pm wef 01 Jan 1996 (i.e from the date
Of 5t Pay Commission) and pay fixed as under :-

- Pay as on 01 Jan 1996 in the existing - Rs.1600/-
scale of pay. ’
- DA as'on 01 Jan 96 - Rs.2368/-
- Ist install of IR - Rs.100/-

- 2" install of IR .0 10% of basic pay  -Rs.160/-

- Add of 40 % of Basic pay - Rs.160/-
Rs.4868/-
- Pay fixed in the revised scale of - Rs.5000/-
Rs.5000-150-8000/- '
- If one iricrement is ensf,ure_d;in the - Rs.150/-

proposed scale for every three increment
in the existing scale the stage-of pay in the

fevised scale.
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==

TCRO Il Ser No.87/CiviGp'C'/2005 : Dated : 06 -Oct 2005

- Subsequently given periodically service increment

~and pay raised as under
- Pay as on 01 Nov 1996 @ Rs.150/-
: Paylas on 01 Nov 1997 @ Rs.150/-
- Pay as on 01 Nov 1998 @ Rs.150/-
- Pay as on 01 Nov 1999 @ Rs.150/-
- Pay as on 01 Nov 2000 @ Rs.150/-
. Pay as on 01 Nov 2001 @ Rs.150/-
oo - Pay as on 01 Nov 2002 @ Rs.150/-
| - Pay as on 01 Nov 2003@ Rs.150/-
- Péy as on 0‘1‘ Noy 2004 @ Rs.150/-

DNI - 01 Nov 2005

.(Auth : HQ DGAR letter No. A/V-A/86-87/Part dated 14 Sep 2005)

- Rs.5300/-
- Rs.5450/-
- Rs.5600/-
- Rs.5750/-
- Rs.5900/-
- Rs.6050/-
- Rs.6200/-
- Rs.6350/-

- Rs.6500/-

1.36011/68/2005-A/ . o
Assam Rifles Training Centre
And School’

PO : Dimapur (Nagaland)

Dated : _(& Oct 2005

e _ L, ]
Distrs:- ARTC and § ° -
\LA I?GAR (A Branch), Shillong-.11
2. PAO| AR, Shillong-03
3. Finarjwe Branch - (Internal) - In triplicate.
4  Office
RAJ"™

RESTRICTED



|11010/Est-2005/Pay! gl

1+ In|compilance

VoA
YA

Dated Shillong, the 1 0ct 2005

with :the Judgement and order dapad 18.10.2001 passed by tho.

' Céntral Administrative Tribunal, Guwahati Bench in QA,NE).-IO!'2001 and consegquent upon

,,,,,,

the direction of Govt of Inclia, Min of

dated24 Aug 2005, sanction is

"Date of

effect

R 1400-40-  24-06-89
1800-50-2300/-  01-06-30
poset

01-06-92

01.08-93

| . 010694

01-006-95

01-01-66

01-06-46

01-06-87

01 -06-98
01-05-99.
L © 01-06-2000
L 01-06-2001

Scale of
pay_

‘Name & des”igf'n ation

Shri Anil Kr D,
Draughtsman.

-,

Rs.5000-150-
8000.00

“p

Shrl Prakash Barua, Rs.1400-40-
Draughtsman 1800-50-2300/-

12-02-93
01-02-94
01-02-95
01-01-96
01-02-96
01-02-97
01-02-98
01-02-99
" 01.02-2000
01-02:01
01-02-02
£1-02-03
01-02-04
01-02-05

Rs.5000-150-
8000.00

04-08-94
01-08-95
01-01-96
1-08-96
1-08-97 -
1-08-98
y ' 01-08-99

Sni & Kurnarl Devi, -Rs.1400-40-
Draughtsman 1800-50-2300/-

‘ Rs 5000-150-
8000/-

Pay fixed

Home Affairs vide letter "=Nd.l_|l27013/2005-PF.N
hereby accorded for upgradation of pay from the dsate of
appointment at the scalo of Rs.1400-40-1800-50-2300/- Which has been
1996 at Rs.5000-150-8000/- and in accordance with the revision of pay,
of following Draughtsman of this Directorate are re-fixed as under :- -

rovised wef Ol Jan.
the pay in respect

Rhil

Rs.1400/-

fza.1440/-

Rs.1480/-
Rs.1520/-

Rs 1560/
Rs.160C/-
R3.1640/-
R .5300/-
Fs.5450/-
fr5.5600/-
Rs.5750/-
Rs.5901)/-
Rs.6090/-
Rs.6200/-

Rs.1400/-
Rs.1440/-
Rs.1480/-
Rs.5000/-
Rs.5150/-
Rs.5300/-
Rs.5450/-
Rs.5600/-

Rs.5750/-

Rs.5900/-
Rs5.6050/-
Rs.6200/-
Rs.6350/-
Rs.6500/-

Ra.1400/-
Rs.1440/-
Rs.5000/-
LRI
Rs.5300/-
R.5450/-
Ry 5600/~

01-06-80

01-02-94

01-08-9
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In pursuance to Govt of India, Min of Pers, Public Grievances and Pension (DOPT)
New Dislii OM No.35034//97-Estt (D) dated 09 Aug 99 and the sanction of the competent

authority communicated vide DGAR (A Br) Order iNo.A/-A/Z005/ACP/0B dated 26 Sep

2005 for grant of 1"

ACP to Shri Anll kumar D, Draughtsman in the scale of pay of

Ra.5500-175-9000/- wef 24 Jun 200|, the pay of Shri Afil Kumar D, Draughtsman has
been re-fixed as under - ' .

Mermo NoJ.11013/Est-2005/Pay St()

Rs.5500-175-9000/-

Copy to;-

1. The Pay & Accounts Office,

Assam Rifles, Shillong - 3

Date of effect Pay fixed DN
24-06-2001 Rs.6375- 01-06-2002
01-08-2(102 Rs.8550/-
01-06-2003 R3.€725/-
01-06-2004 Rs.6900/-
01-06-2005 Rs.7075/-

ol —

(R P Choudhury )

Comlt

OC ARASU (DGAR;

Dated Shillong, the 14_Oct 2005

2. Est Branch (Bill Sec), HQ DGAR, Shillong |
v‘)./A Branch, HQ DCAR, Shillong - for info with reference to their No. AV-A/86

4,

5.

Personal file.

Office copy.

87/Part/25 dated 14 Sep 2005 and Sig MNo.A 327(
A4t 6 Oct 2005.

T
{BKSalkia)

Asst Comdt

S0O-2 (EST)
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T ¥1~  ANNEXURB-C

Co RESTRIQ}_E;Q ! O,\
Unit : | : HQ Nagaland Range (Sout-h)‘AR ,CIO 99 APO
Present Part - 1l Order Ser No & Date -+ AR/Civi11/2005 dated 04 Oct 2005.
Last part Il Order No & Date o AR/CN/‘, 012005 dated 20 Sep 2005
GROUP -1 NIL
GROUP - 11
PAY AND ALLOWANCES
UPGRATION OF PAY SCALE

1. ShriDinesh .  Granted upgraded pay scale of Rs. 1400-40-1800-5000-2300 pm instead of
Kumar Joshi,  Rs.1200-30-1560-EB-40-2040 from the date of appointment ie. 11 May 1994
Draughtsiman  (FN) and revised corresponding pay scaie of Rs. 5000-150-8000 pro instead

' of Rs. 4000-100-6000/- wef 01-01-1996 (i.e from the date of implementation
5™ pay Commission) in accordance with the Ministry of Home Affairs letler
No. 11.27013/2005/PF 1V dated 24 Aug 2005. Details of upgraded Basic pay
are as under:-

S/No Details of Basic Pay Revised Basic Date of Next
| - naypm Increment
(a) Pay as on 11 May 1994 { i dale-of - Rs. 1,400/ 01 May 1995
appointment) o
(b) Pay as on- 01 May 1893. Rs. 1,440/- 01 May 1996

(c) Revised pay on the 5™ CPC as on Rs. 5,000/-
01 Jan1996.

(d) Pay as on 01 May 1996 Rs: 5,130/- C1 May 1097
(e)  Pay as on 24 May 1997 due to Rs 5300/ 01 May 1008

Leave up lo 23 May 1897.
(f Pay as on 01 May 1998. Rs. 5,450/- 01 May 1999

4
(@)  Payason01 May 1999, Rs. 5,600~ 01 May 2000
5

(h)  Payason27 May2000dueto38 Rs 5750~ 01 May 2001
‘ days E/L, 05 days HPL and 04 days : '
JP wef 10 Apr 2000 to 26 May

- 2000). ‘
@) Pay as or-01.May 2001, Rs. 5,900/- 01 May 2002
() - Payason01 May 2002 Rs 6,050~ 01 May 2003
(1) Payason 01 May2003. ~  Rs. 6,200/~ 01 May 2004
(m)  Payason01 May 2004, Rs. 6,350/- 01 May 2005
(n) Payason (01 May 2005 : Rs. 6,500/- 01 May 2006

Auth - HQ DGAjR letter No. A/V-A/86-87/par dated 14 Sep 2005

! o
EST/5003/1/2005/ _/4 4| AN
- AN\

Headquarters :
Nagaland Range (South) ’ ( Nitin )
Assam Rifles | - . Maj
C/O 99 APO Camp Comdl
: | ‘ for Ex-Officio-Comdit
(S \_Oct 2005
Distribution - =

-



